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THE BNDERA F m D E S H ,  mmlt V E R I m  TAXATION 
(ME?WHNT) ACT,. 1987 

ACT, NO; 15 OF 1387* 

[ 16th February, 19871 

An A c t  further to mend the Andhra Prsdesh Mator 
Vehicles Taxation Act, 1963. 

Be it enacted by the Legislative Assembly 
o f  the State'of Andhra Pradesh in the Thirty- 
Eighth Year of the Republic o f  Indiaas follows:- 

1. (1) This Act may be called the Andhra short  t i t l e  
Pradesh Motor Vehicles Taxation (Amendment) Bet, and Corn- 
1987 + mencement. 

*Received the assent  o f  t h e  tovernor on t h e  1 5 t h  
February,1987. For S t a t e m e n t  o f  Ob jec ts  and Reasons.  please 
see t h e  Andhra ' ~ r a d e s h  Gazet te ,  P a r t  I V - A ,  E x t r a o r d i ~ i a r y ,  
dated t h e  ZZnd January. 7983 a t  page 6. 



(2) It shall come into force on the 1st April, 
1987. 

Amcndmcnt 2. In the Andhra Pradesh Motor Vehicles Taxa- 
of. Sect ion 3. 
kt 5 tion Act, 1963 (hkreinafter referred to as the Principal 
1 963. Act) in section 3,- 

(i) after the first-proviso to subsection (2) ,  
' 

-the. folIowing proviso shaU be inserted, naine1y:- 
r . *  

"Provided further that in the case of qotor cycles 
(including motor scooters and cycles with or without 
attachment), invalid carriages, motor cars and jeeps 
and other nno-transport vehicles not - exceeding 2286 
Kgs, in unladen weight excepl omrii buses and chas- 

,sis of motor vehicles, the tax shall be levied at the 
rates specified in the Third Schedule." 

(ii) in the second proviso, for the words "prbvi- 
ded further", the words "Provided also'' shall be, 
substituted. 

Amendment 3. section 4 of the principal Act,- 
or kction 4. 

( I )  in subsection (I),- 
(i) after dau* (a), the foltowing -shall be 

, . 
inserted, nanie1y:- 

"(aa) Notwithstanding anything in clause (a), 
the tm levied under ,the second proviso 'to sub-section 
( 2 )  of section 3 ,shall be for the life time of the motor 
vehicle and shaU. be paid in advance in Iumpum by 
.the regiskred owner of the motor vehicle or any other 
person having possession or control thereof : 

Provided that if the tax in respect of the motor vehi- . 

cles referred to in the sedond proviso to sub-section ( 2 )  
of section 3 .has already been paid under subsection 
(2) of section 3 priar to the 1st April, 1987 the tax 
specified under the-aforesaid m n d  proviso shall be ! 
levied after the-expiry of. the period for which the tax I :  i 

i. :. 



was so paid and such tax shall be paid within one 
1110nth from the date of thc expiry of the said period."; 

(ii) after clause (b), the following clause shall 
Ile inserted, namely :- 

"(bb) Noiwithstanding anything in clause (b), 
where Iumpsum tax has been paid as specified in clause 
(aa) a refund of the tax at  such rates as may be from 
time ta time be notified by the Government, shall be 
payable subject to such conditions .as may be speci- 
fied iu the notification in the case. of rem~vat ~f..thc 
vehicle t o  any other.State on transfer of owner- 
ship or cQhge od address. ". 

(2) in subsection (3) to clause (a), the.foUow- 
ing proviso shall be added, namely :- 

"Providal that where a lumpsum tax is payable 
under th;s Act, payment of such tax by my person, 
shall be recorded in the certificate of registration and 
no licence shall be granted to such person.". 

4. To section 6 of the Principal Act, the foUowing~mendn~~,-,t 
of ra-lion 6. 

proviso shall be added, namely :- 

"Provided that if the Iu~upsllln tax under this Act 
has not been paid, the registered owner or the person 
having possession oi control thereof shall, in addition 
to payment of the tax due, be liable to ' p a l t y  which 
may extend to-twice the lunlpsum tax payable under 
clause (aa) of sub-section (1) of section 4.". 

'5. After the second Schedule to the principal Act, ,,,,,,,, 
 he following Schedule shall be added, namely :- uf svhcdult. 

"Third Schedule (sek second proviso. to sub- 
jection (2) a€  section 3). 



'THIRD SCHEDULE. 

,I.lb!dr Cycles Cuts und J L ~ L ~ I  (UIII  UII IC~ t1o11- 
i ~ t r i l ~ d ~ ~ g  Tri- frmrsport ~clt ic lcs  t~fhcr lltan 
Cycl c, ~lfotor 0 1 2 1  ~~i-flrts~,s 1101 t,.~rrcrli~rg 3286 
Scnofcrs n t ~ r i  Kg$. irr L'LIV. 

51. PuriorlJClr~~~ 01 Vc.lriclc~. CJ~CILP~ I 1i111 or 
,VO. i t  1 -  ftzvnliri -------A- - --7 Addilio~lr~I 

I I I P I ~ ~ .  c i ~  triage. Wcighi~tg I f'cbi~:~ ; r q  I I7ci~I,i~r,g rn.r p u ~ o b l ~  
nor tiiorv I ? I o ~ , ~  tl~trl ttwrtu t / tnt~ irr rrspec! of 

<kt-? !lmr1 500 500 A'zt. I 524 K,~.T. r i d ~ i c / ~ s  111rdrr 
Vcl~rlies Ychiclt~s Kgs.  L!f,lj' hrrr rjul brrt trot Cols. 6 lo  3 
I I U ~  cx- e-rccecl- - t ~ r u t ~  111trr1 ltrnrrp 1lru11 trscd /or 
L . C L J ~ ~ I I X  ills 1 5T-l k!:.,,, 2286 K:.r. d r o \ \ r i ~ ~ ~  P 
(I0 CC. 642 CC. U L I I ~ .  ULiI' tmilors. - 

a 
m 

Rs.. i s .  Rs, Rs. R5. R.5. RF . 
I .  At tlic t i n ~ t  of Rrgistr:lticn of 

Netv Vchictcs. . . .. TOO 900 0 2,100 3,600 4,000 \ ,240 

2. If thc v:lliclc is t~lrcrdy rcgis- 
icrrd l~nd i t s  cgc from thu 
month of rcgistrntion is : 

I. morc thnn 2 ycnrs. . . 640 830 10 300.940 3,300 3,680 1,14Q 



2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

so* ' 

I I.' 

12. 

Morc'thnn 2 y c ~ ~ r s  but not 
morr thnn 3 yc~~rs .  

Mort rlun 3 yc:m but not 
morr thnn 4 ytars. 

More thnn 4 ycnrs but not 
morc th:m 5 yycrs. 

Morc I ~ : I I I  5 yc:crs b u ~  not 
more t h m  6 yc':brs. 

More 11u11t 6 yc:m hut not 
morc thnn 7 yc:rrs. 

Morc t h ~ n  7 ycnrs but not 
morr 1h.m 8 yenrs. 

Morc th:m 8 ytar!: but ]lot 
morc t h ~ n  9 y a m .  

Morc r11:1n 9 yclrrs but not 
morc t h ~ n  I0 ycn~s. 

M.orc t h ~ n  10 yenrs but not 
morc than 11 ycnrs. , 

Morc t h n  1 1  ye:m but nL, 
morc thnn 12 ycnrs. 

Morc t1mn 12 ycnrs. 

. 1,620 2.700 

1,4W 1,400 

1,300 1,100 

1.140 1.8qO 

980 I,m 

820 1,700 

Ma 950 

400 630 

260 300 

. . Nil. 



THE ANDHRA PRADESH hf OTOR VEHICLES T A X A T ~ ~ N '  
(AMENDMENT) ACT, 1 992.* 

ACT NO. 11 OF 1992. 

[IStIl April, 1 9921. 

An Act Curtl~cr to amend the Andhra Pradsh Motor Vehides 'Taxation 
Act, 1963. 

. I3e it c~~ncted by the Legislative AssenzbIy of the State o f  Andhra 
Pradzsll irl t h i  Forty-third Year of thz Rcpublic of lndia as ibllowj :- 

1 . Slrorr t i t / ~  :-This Act m y  bz callcd tllc Andhra Pradesh Moto r 
Vehicles Taxation (Amendmeat) Act, 1 992. 

2. Srrbsti:a/i~~r of t ~ e  ~c Scl~rhles  for ?/I  e Fir~t, Secoi~d a11 J Third 
Schl-.l~les:- F o r  the First, Sxond and Third Schzduics to thc Priasi- 
pat Act, the fol11,wiag shall be subslicuted, namzly:- 

- - - - 

Roccivcd tlic L-RL 01 the Govcrnor on 15t11 April, 1992. Fur Statemcat 
of Objects and Reasens. Plcxw Scc Ihe At~dlrrtt Proded~ Gu:etIc, Extraordinary 
datcd the 27th March. 1992 Part IV-A, at Paye 14B 15. 



"THE FIRST SCHEI>I ILE 

Rs. I's. 
E 

1. Mctor  chic!^ including molor smtcts  and cyclcs with ;~l!:ich- 
merit for plnp:llirig The snmc hy rrevl>anir-la potrcr nut c~cecding 
?M Khs .'in \v:ipIlt ur~ladci~ 

( t? )  Bicycles hlr):v 350 C'C if not t15cd For draivin~ a Ir.:i'cr or 
lide cr.i-. . . . . . . . . . . 60 .oO 

(1,) p.icycl;s blow 350 CC if usfd for drawing a trailer nr sidc car 
iiud bicycles or and nlx:\ro 350 CC whcthcr wed Tor draw- 
iw: 9 *rlu: cr or a bide csr or nni . . . . . . 70.30' 

(r)  Triuy~1 CG . . . . . . . . $13.00 . 

(1;) Vchic!es e.*cccdir~g 303 k ~ i . ,  but nr3! cxccedin~ IOeO kg., in 
Indcil rvc~&i. .. . . . . . - . . 750.00 . . . . . . . . . . 

(c) 'dchicltb cxccct l i~~g  1000 I:@-, but nr?l cxcccding 1500 kp.,  in 
].(den weight . . . . . . . . . . 1,050.00 

(c) Vtilicles exuxding 3000 kgs., but not excedding 4500 kp., in 
ladm wcigti t . . . . .. -. . . 1370 -00 

Vehiulcs c~uctding 351W kp., but not mcceding 5500 Kgs., in 
ladcn w-lgllt . . . . . . . . . . 1MO.00 

(2) Vz!~iclw c c x c d i n ~  5503 kp., but not cxcccding %MO kg., in 
Inden wcigIit . . . . . . . . . . 21W -00 --- ---- 



[h) V c l ~ i : l e s  cxcisd ng ,000 Kg*. but not z'icrc:iag12,000 Kg<, in 
ladm wcighl . . . . . . . . 3,000.0> 

' (I) Ych):lc? cxr:ecdi:~g ll,Q00 Kp.. h3t nnt excc~:iug IS.ODOKgs. in . . 
Iuc:~ wu!ght. - - .  . . . . 3,500.00 

(j) \Jclii~le; exceeding 15,OW Kpi11 . . . . 3,GOQ 
!adc i xveighl. . . . . . - . . 107.00 

(Lor evcry 250 Kgs ar past 1t1:rc of iu cvcls-i or 15,000) 

' ( I - )  Addi~i~inal ta,: payabIe in resrcct of goods carriages u ~ t l  for 
drawing  trail^^^. . - . . - .  . . . 

.. [ i )  For each Irailcr not c~cccding 1,000 Kg;. in laden weight. 603.03 
(ii) For egcll trailor =vc:cling 1000 Kg? bbt not cr :ccdlng 3000 K, :<in I ~ d n  

\vcignl. 9OU 

( i i ~  For cach t railcr c ~ c r d i n g  3,0013 Kyr in ladct~ wcigh t.. 1 ,?00.0? ' 
Providcd'thal Iwo or rnorc goods carriages shall not bc 
chrqcablt undcr this clai~rc in rcspcet of thc sarire ~ra i l c r .  

4 Molor Vchirlcs plying for hire or used for transport of passenqcrs 
.and in r s p r c r  ofli~*liich ncrmits havc bccn is~ucd undcr thc blotor 
Vchiclcr Acr. 1988 (Ccnlral Aci 59 of 1988 1 . . 

i )  Vchicics pcrrniltcd ta carry in all no1 more than fivc pcrsocc. 250 .OF 

( i i )  Vthtclts pcrm;itcd to mrrx rnorc Illan fivc ccrsuos lrul no1 
more than seven pcrsons in n l l  tor cvcty pcr?on other than 
the drivcr ufrich the \chick is pcrmit~cd lo c n r y .  . . t 00 (10 

(iff) \rchiclcr; pcrmitted to carry mufc than six passeng:rs and 
~I0:ing as Sragc Carria~rs on town scr\icz rot~les . 

(ti) In rcspmi of \rchlslcs pcrmitted to ply as bxpi-cs6 Servicc 600.70 
icr. c ~ c y  passengers [oil~er Illan thc driver and thc conduc 
:or) \\.l~icb thc \'chicle i s  pcmri~rcd to carry. . . 

( I ) )  I n  rcsl~cc: OF vehicles permitted lo ply as ordinary scrviccs, v .  
I v r  cvcry posscnycr (o~llcr than ;I* driver and conductor) 500.00 . 

which the Vclucl< is permitted ro carry. . . . . 
(ilq \'chicle< pcrnllttcd to cam more than six passcngers and 

pl!ing 2s s!agc carriages on routes olhcr than town scrvitc 
routes. . . . . . . . . 

(0) In  rcspcct of \'chicles pcrmittcd lo  ply as Express Scwicc 
lor evcry passenger (othcr than lhe ari\,cr and conductor) 

15Licb thc Vclliclc is pcrrnittcd to carry. . - .. O N . 0 0  



3r3 : r. 
Rs. P.F. 

(h)  in rc<wi.t p ~ d d  n - . ~ f d k & & ~ u l i H i f F ~ q ~ - e ~ - - - - - -  
- - ' - r ~ ~ ~ ~ ~ . r p o s ~ t n g ~ ~ C ~ ~ ~ ~ l ~ c " ~ l l a n  i hr driver and conductor) 0 

'A ' w i ~ i t : I ~  I IIC vel~iclt is i x r n ~ i t r g ~ ~ u - v  --- -7--4*++- ...-.--.----- 
i~>~V$hjiles permitted t i ~  cwry morc than six passengers and 

plylng. as conrr;tct carriages lor every paswnjirrs (other than 
lhc drlrcr a n d 2 @ p ~ ~ b B ~ ~ , ~ i ~ b ! , @ \  mdc ii $$-~f;l \ytr>libhb- (do 
carry. . . . . . . . .: t ~ d i f i ~ ;  ~ p j t ~ ~ ! $ 0 0 . 0  

[l'i) Vul~iclrs prrniittcd lo carrv morc than six pnssenoc nr~d 
,-I I ) I  pl? ingnrkrlnr~-adghcri3ga ;fdil%dr~ihr&~m~ &+i1&~cii?!~)' li ! 

pcrmits under sub-sectinn (8) of Section 58 OF thc Motor 
Vthicles Act 13x8 (Ccntml .$CI . SP f 

"Lb t?Si3ie m ~ & ( l ~ ~ j ~ i ~ ~ ~ & $  dAhRwP &&$'b f '$$$ " i  ' 
passenper5 other thnli tlrivcr which rtle vehicle is pernmittcd to 

carry. 3; Iag-lt;r\.; !{1161. ?ai$r:.jf yrnrft 30 6 ~ 1  %fit!! b3bi'~c~:: &m-O" 
ni rzqc:? zidl !~I>::LI 

(iq Canirnct carri;?&k'"p$Th??&L:t;{% ?%%omc UISIFIC~ and 
any onc contiguu~~s district. for cvcry pasFcnprr 0111ec th;~n 
driver. . . . . . . . . . . 2,000.00- ------.------ 

5. hlolor Vchiclcs not tliemsclvc.~ cnnstrucled to carry any load other 
tllnn wzler, fuel, acc~~niulalors,a~~d 0th 'p ufud Tur tlte - 
purposs of propulsion, loarc t ~ d i l h d Y % m % < n t  urc for 
Itat~lngc soley and weighing together with the large numbcr of 
tr:~ilrrs proposed ro drawn 

"fk no: :>-  &;;b'lF) noirw-die 0: #&tnS!' . . 1,500.00 

6. (i)  Fire cel~gincs, firc renders and road water sprinklers . . 
UY--- - -  

-. -3- -.---- 
( i i )  Addiliooa! 1. u pn:;abll: in respccr of iuch vcf~iclc us~l;f#~&yl~, 1:: z-2tr13 

icij @~ff€J??k% udinhfiIe cnpincs md trailor  pump^: 2*Diiia$BQfl*:fi -.--" *------- 7--- 

I'rovided tlla: two or mom vrhiclcs sllall not bc ch:~rgcablc 
.. b.:i::qlmtbd tU@iwor id  respect of the snmc Ir:tilcr. . . 

zr~ibm:~> g l i i h ~ 9 3 ~ 3  100 

7. 0'& I3''$?$ w i ~ &  ??$?hg capacity oF morc rhao six (cxrluding 
tFhrr!!):. l,'hnd u ~ c d  for transport of persons for cvcry, person - 

othc lt~!%t*+l~c drivcr). 
ry,$ .<!.I.[:: . . . . . . . . 200.00 

S. Mot?! v ~ ~ ~ i c l ~ o t h c r  tban tllose liable to tax undcr the Fo.rzgui~l& 
m u -  . . 

i l ;  
~ 3 1  W t : i 1 : 1 1 i ~ ~ ~ I F A ~ \  JG;L~~Y~w--.--- --I-N--- 

- ,  

(1)) IVcigiling jnnn. than 762 kgs but not morc t11a11 1514 kgsunladen 180.00 
(c) weighing re than 1,524 Kgs. but not more than 2,286 Kg<. 

~tnlaricn. - .  . . . . . . .. 2 3 0 . 0 0 .  

I ighinwort;$han 2,286 Kp. but not more than 3,045 Kgs. 
@-laden: .. . . . . . . . . 280.M 

;:\ ,xogiI;nS nore Illan 3 . ~ 8  41' i(~sae&yjt ~ $ s ~ ~ ~ & + $ u  :.%!SO 1:'soM .I 
lhiln 4,WU 3 ; 3 \ t : ! E  aaluai xLI t : I *  2. o u . a ~  i A .  I i i  jd3% 

ui3i$55xr .~d.~,%Eadj gniil+G?q 3~11 JZ,.I;;U-.IL d . 1 '  4 

~Cr)Nwcizhi~l#b&k than 4,009 K g .  unladen. . . . . . Y J % & . ~  
{ i ~ r  e?.cry 250 kgs. or part thcrcol in cxms 0F 4,000 Kys.) . . , . 

, J. w&' 105~?? ' '  
.r,ei-nt3 LiL..rui .I 



( 1) Tor cech trailer not c a c c t r i i ~ ~ ~  1,016 Kgs , i l r  weight vnl~dcrl f b . t C  

if7~)*liiltd that tv:o or more \d~iclcq shall no! I:e clt;irgtsh!r: 
u11dcr.this clnusr: in rcswct ol the samc traittr 

For ;I period RIY 3 p:ii:d 
not exccccling zr;cxd;ng 
cvcn da:,s sn day5 

?>GI !Nt: ex- 
- c;rdi~la 

!:lirtj- r b y i  

RF, b. RS. Ps. 

1. Mcrhr ~ ~ c i d ~ \ ~ h ~ t i : ~ r ~ ~ x c i  ~ C I I .  ~ l r ; i w i ~ l &  il f l a i l t r  nr 
sidc w r or .lot ii~cludinl: hrolor A ~ I C I S  aitd c)clcs 
with :irt.:vrllniInt I i ~ r  priqdiing the snh~c by ~nrchcn:- 
GI! pdn~r. 12 .M) 40 .PO 



R:.. P.. I<s. Ps. 

(3) L'tl~icfl.s not cxwiling 1,000 Kg., in Iade~i 
rrfzicht. 1 :3.W f 75 .00 

(b) Vei1icle5 eacceding i,tlOO KG., but no1 rxctcdin~ 
f .530 Kp., in I ~ d m  weight. l j S . 0 0  525.00 

(c) \'e'ehictcs escecding 1,5W K p . ,  Iw! no; cr&ding 
2.3M K g  in titdc:~ \vziglll IG9 .[M 553.03 

(d) Y e h i c l e s t x d i ~ ~ g  2,300 Kp., but nor z x d i a g  
3 , M  Kgr., in ladcn weight 1PO.M 600.00 

{c) V~cI~i-lc cxcccdin!: 3,030 Kg-. but not errwding 
4,.iWJ m., in lndcn wcigl l~  203 .MI 675.00 

(f) ~rchi;tcscimerling 4,?!H3 Kg.' 8u: nolexcecrlit~g 
5,C&l Kp., in ladun \\right 270 .W 900.00 

(g) \\'hiulcsex~~dinl; 5,6W Kg., but n o t c x ~ d i n g  
7,6M K p . ,  in Intlcrk wighl 315.00 1050.00 

(h) irchiclw c?rce+ing 7600 ~ g .  a but not cxcecding 
9JM1 KB.. m laden weight iM.03 1200.00 

( i )  Vchislcscx~ding 9,100 Kg.. but 1101 a m d i n g  
10,7N w., in laden wcigh~ 450.00 1500.03 

L u  : j) Vzhiclc$ c r w i n g  10,700 K p . ,  but no1 cxcwdihg 
11,70rl Kg., iu laden weight 495 -00 1650 -00 

(k) \rcl~icles cxccodhg 12,700 K p . ,  hut not cx.rcfcdir: 
14,?OU Kgs., in laden wcight 1 1725 .OP 

(I) \rcftic12 cxcc+iug 13,71H) KS,, but not exc&diag 
- 

L5,5W Kp-. III ladm wtight 540.00 ' .150;1.00 

jm) \'chiile escccding 15,500 Kgs., in laden wcighr 540.00 lXOO.00 
15.013 50.00 

(f.3rcvc1.y (kircvcry 
250.Kgs, 150K&s, 







'THIRD SCHEDULE 

CSe? S a n d  provisr) fo sub-s~c~ion (2) of swlion 3 )  

Motor CYCIG~ including .'. - Cars :ind .reps :and otlicr noij Icansprlri vshiclm other tllzn . nsy.:le h-htrlr Sc9nters Cl.nni RY::.~ not e x ~ ~ c d i n g  27SC I<p. I:: ULJA'. 
and Cycles with nr Invnlirl 
witho!lt etlachmcnt Cariingr: Wcigliing Weighing M1cig!tlng Arld;lional t;qs 

Sl. Po, krioJ Class or Vcliiclc not niurc morc than rnurz Ih:~n payable ir! rr_r.rcvl of 
Vchiclrs not \'ehiclcs than 503 500 K p .  httt 1522 Kgs. vchicles imdcr 
r x c d i n g  cxcccdin~ &. ULW not mnre )>:it riat inorc Cols. 6 to S ysrrl 
6 d  CC 63 CC r han 1.W ::ban 2286 for ~lr,~.:.~i,-,g tr;~ilcrs, 

K s .  ULU' Kg,. ULW. - 
(I! 0) (3) ( 5 )  (6) (7) (8) i'l: ----. w 

m ,  
Hs. Rs. Rs. T<s. Rs. 11s. I lu.  

1. An tlic ~ i n w  nf Rcgistra!ion 
or New Ychiclv;. 750 1,350 47 5 4,290 7,201) 8.0N i .Si10 

or 5 uf 01 5 or or 5 o; 
thc COST of t l r t  met or thc cmr t ~ i  

rn ~ b z  vchiclc r ! ~  vshiclc tl~z vciiicle 
wnichcvcr whichcver wliichcvcr 
is highcr is highcr is Iiighrr 

2, I f  thr: \chi#-lc isalrcady 
rcgislercxl n ntl its age from 
the movh orrcgistration is: 

1 .  Not ruorc tlinn 2 jc.{n. GS7 1,745 450 3,SYO 6.&0 7.363 1,711) 

2. hlorcthen 2 yc;:s but 
not morc tlinn 3 yw~rs. 623 ~ ~ 1 4 0  405 3,563 ir,M)O 6,720 I :l6R 



- --- ----- 
( t i  (2) (3 (A? (5) ( 5 )  (7) ($1  ( 9 ) .  
- - - - . . . . - - . - - . 

.* 

Its. RP. Rs. Rs. 1;s. Rs. K F. 

3. Marc thsn 3 j-tcrs but ~:ot 
morc rh:rn 4 y~c;.lr$. 5% 1.035 360 3,210 5.460 5,Mfl I,.'IO 

4. lvtorc llliln 4 SGLS lr~11 t!ol 
morc thtin 5 yc:krs. 474 730 315 1.720 1.60 5.5.10 I ,2C* 

5 .  hlorr ;ban 5 yc:~rs bur nnt 127 825 170 1.iQ3 4 . m  . I  ,800 1,110 
mo c than 6 years. 

6. t.$.lore dian 6 years but not 
nwrc Illan 7 y c m .  3: 720 725 ?.?SO 3 .SO0 d.!60 7G5 

7, kIore lli:ui 7 !':Jr?. bul nnt 303 , 615 Is0 !.763 3,000 .? ,~~~ ? ~ L I  

g. More thar17yenrs but not 
111urc tlli111 10 scars. I73 4 0 5  70 1,328 1,7s3 2,240 5 i $1 

10. Worn than 10 ycars bul not 
n~ore that1 I I ycars. ; 05 .m 69 3G(j:) 1,150 1.!.10 ?.I, 

.,LA 1 



ord.,rof!'sny Court, Tribunal o1.oclsr autho:ity to chc contrary, t ~ o  !cvy 
and col~ectio n d t a x  03 xnFmoto3 vrhicle tRed or k p $ F r  u e  in rl$u?lig 

I - 
i? the stice as spxi  fiG1 it1 awn C(vi j;,f t l ~ :  82hM ula iippci;aeq tfi 

Transport, Roads and building.; (TR. I I )Dep  rr- 
8th May, I 995 sLj1 b? dccincd to be ilwlid or a k cr 
invapd bgrearl,p onb o b h z  fdCk t@t sg11 l e y  in$ 

i1 of  ta'x mLis?mad~ wit[Gut i 6 u i n i  a & j f i s a t i n ~ ~ . . u n d ~  s If- 
bf section 4 of the prin~ipal  Act and il~cordingly tile h:vy b d  

I 
of tax 011 Motor Vehicles as spcci~icd in item 4 ( ~ i )  ofzhc 

tht$ibrcgpidGarc~ntyd@slinlI @d$rnai,@ haw,i +s 
d ~ d  coficckr8 u& t hZ s'& ord& At~d aimrdiKgl3,X 

I 



THE ANDHRA W E S H  MOTOR VEI-lICLES TAXA- 
* TION (AbIENIlmNT) ACT, 1994. 

ACT No. 1 5  OF 1994". 

[ 23rd April., 1994.3 

. AN ACT FURTH!Z TO &,IXND TO .QDIIRA PWES1I  
MOTOR VBiICJ,ES TAXATION ACT, 1963. 

'BE i t  enzcted by the ~ - e g i s i a t { v e  Assom- 
hly of the  S t a t e  of Artdhr,? Fradesh in thr? 

' . Forty-f J . f th  Year of the Repub1.j c of Iildia . as f 011o\zs : - 
1. ( I )  This A c t  may be cnl.l.ed t h ~ . S h o r . t  t i t l e  

Andhra Pradesh liiotar Vehi cles Taxa t ion  a n d  

(Amendment) A c t ,  1994. commencement. 

(2) It s h a l l  corn,? Info f o r m  on' 
such date as the Gvoornment map, by 
notification, appoint. 

I< * R C C E ~ V E ~  t h e  assent  c f  t h e  G o v e r n c r  on t h e  1 6 t h  
April, 1994 .  F o r  S t a t e m e n t  o f  o b j e c t s  and i leasons,  

,Please s e e  Rndllra Pradesh G a z e t t e ,  P a r t  I l l - A ,  E x t r a -  
ordinary, dazed t h e  22nd December, 1994 a t  Page 6. 

.'* 
e 
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Incc -mu3 OP 2 ,  Z i l  t h o  Ar.Jhta pradesh Iaio-tfir I'ahj.rrLe:: 
X Y d  iv:;i5a GA, 71,. 
kt 1463, ~ c x ~  L i o n  A c t ,  1963, a f t c r  s e , c t . i o~  5 ,  k I i C  ! 

f ollstlf ng section s h e l l  52 inser:ceb, 
nc...mely : - 

(1) crVary wegis?.er.cd oisrler, T-;~G owrls  or  
kceps in his pcssession or coatrc3- more- 
than i khausand m o t o r  ire!licl?s 2 m .  
plying on hire or rc:-:z;rd: %l-~zl l  g&y fL?. 
respect of a l l  scch ac tor  vehic lzs ,  a tau' 
at sucli rate, no-k exceeaing E i f  teen, 
percentm of the grcss traffic ~ t r n i . r q s ,  
a s  nay be specified by the Goxtcrnrtlcni.r by 
n o t i f  i c a t j . u n ,  from t i n c  to t i m e .  

"12;7] o f  tas on 
cer ta in  uotov vchiclas  
based on grosc trafftr: 
e a t l l l ~ g r  . 

E;cplanztion:- For ck-e ptirpows of this 
s e c t i o n ,  - 

A .  Nc+*---' "' ,,,.r ~ a t s  . ' ;~adfilg 
any t h ing  j ! k  s2c:tiot;.; 
3 C ;' 5 and 6 ,- 

[a) t h e  tern "gross craffic: c-arniny" 
shall meal t h e  totq3.- a m o ~ n t  col lected 
t ~ w a r d s  fnres! f r e igh22 ,  i n c l t l 2 i n c ;  Illggage 
charges and any smuur:t collr-cked. tourards 
hirz or reward by or on behzlf or' such 
r e y i s t ~ r e d  ounek, e i t h o c  d i r e c t l y  or i n -  
d i r e c t l y ,  in respect  of a l l  t h e  m o t o r  
vehicles, as nay 3e d e t e m i n e d  in t h e  
mznner prescribed; 

(b) while cornpuking tho "percentun o f  
t h e  yross t raff ic  ezrning," the Government 
s h a l l ,  a s  far as  p~eckicahle ,  'cake illto 
account t h e .  mouil$ of tax c o l i z c t &  f o r  
fhe preceding year fzou; such oimer, the . 
changes in the -retcs of fax nnrier; clau-se 
( 3 )  d u r i n g  t h e  c u r r e n t  ycar . if any; and 
t h e  npproxi.mate gro?th in h e  t r a f f i c  
during the c u r r e n t  year, 

( 21 in 0rde.y t& d e t e q i n e  the ap?ount 
of tax payable under this sect ion  in any 



yearr the registered miner - shaJ.1. malie and 
del ivzr  a declazation,  within such time tr, 
such a u t h o r i t y  a l ~ d  in such form 2s may be 
$rescribed, stating the  grcss t r a z f i c  
earning for the  prec~ding  year, t~yether 
w i t h  ten pezcentui  of such gross k r a f f i c  
e a r n i n g  and coutaiaing any othcr  prescl-i- 
bed p a r t i c u l a r s ,  in respect of all motor 
vehicles used or kept for 1:se by him i i ~  
t h e  State  in the preceding yearj 

( 3  1 on receipt  o f  such declara t ion,  
the prescribed authority shal3t on the 
bas i s  of such declarationr determine the 
alnount of t a x  to be n a i d  by such 
registered, owner provisiona~ly and cohrini-  
cate the same to t h e  regi,stered O\i,'n=X by 
i s s u i n g  an order o f  provis~onal assessment 
o f  tax for the year w i t h i n  such per iod and 

* in such form as may be prescribed; 

Provided that ;.t s h a l l  be open to t h e  
prescribed a u t n o r i t y  to r ev iew any ord5r .  
of p r o v i s i o n a l  asseasn:en t  of t a x  Lor t h e  
year, in eny case tihere it is considered 
necessary so to do and pass a f r e z h  order 

P- 
of .provis ional  assessment of L a x ;  

t 

( 4 )  the amount of t ax  ~rovisionally 
deternlined under  clause ( 3 )  s h a l l  be paid 

- by the registerad o~,-ner of t h e  motar 

.. vehielss or any other person having posse- - ssion or control  t h p r e o f ,  to the prescri- 
bed auth0rit.y in f o G r  q u a r t e r l y  instalmerits 
w i t h i n  f i f t e e n  days from the- date of 
communication of t h e '  order of t h e  provi- 
s i o n a l  asscssnient or the- comrr,encmont o f  
t h e  qua r t e r ,  as t h s  case may h e ,  in the 

* manner specified in section 11; 

( 5 )  the, registered owner s h e l l  there- 
alter deliver w i t h i n  the prescribed time, 
the final declaration s t a t i n g  the gross 
t r a f f i c  earning of the  y e a r  acd containing 
such  o ther  particulars as may be prescri- 
bed. Such declaration shall be accon~panied, 
,by the details o f  provisional payment of 



tax  paid to t h e  prescribed a u t h o r i t y  i n  
pursuance of the order of provisional 
assessment issued f o r  the yeax and b y  such 
other documents as may be prescribed; 

(6) on receipt of sech final derlara-- 
ti 'on, the prescribed authority s h a l l  
verify t n e  number of motor veh ic l e s  ussd 
or kept for use by the registered -owner 
during t h e  year for  which t h e  t a x  is paya-  
ble, the m o u n t  cf fares,freights,~uggag~ 
charges and h i r e  or rewards co l l ec t ed  
such other p a r t i c u l . n r s  as may be aeen!cd 
l~ecessary and s! lz l l .  f i n a l l y  dctornir lc the 
amount of t a s  leviable at the  rztc f i;;e5 : 

under clause (1), 2r.d zomrnunic;:te the s a n c ,  
to the registered. cvrer by i s s u i n g  ZI: 
order. of f in s .1  zssess~nent  of t a x  for Zhc 
year in such fosn as may be prescribed: 

( 7 )  where t h e  m o u n t  of t a x  Is f i n a l l y  . 
determined under clause { 6 ) ; tairj.ng, i ~ t o  
considere-lior. ' i h ~  amount paid by t h e r e g i z  
tered owner or other persoc uizder cl.ause 
( 4 ) ,  t h e  d i f f e r e n c e ,  if any, t h a t  may be 
due shzll be paid by.! or refunded to, t h e  
registered owner in suzh manner a!?d w i t h i n  
such tiroe as may be prescribed; 

( 8 )  the prescribed a u t h ~ r i t y  may, for 
purposes of t h i ~  section, require t h z  
registered owner of t h e  nlotcr vehicle o r  
t h e  person havinq thq. possession or con- 
t r o l  t h e r e o f ,  to produce before it any ' 

Eccounts, r sg i s t e r s ;  records or othe?: 
documents or .to furnish any information 
and .examine the accounts ,  registers, 
records -or other d o c u ~ . ~ n t s ;  and the reg<.- 
stertld owner or other person s1lalL .cornply 
with any such requisition so made; 

(3) t h ~  registered owner or o t h e  
persGn having the possession or con t ro l  of 
the motor vehicle who c~nniks default i n  
t h e  payment of t a x  as required under this 
section,  shall be lizble to pay sucli 



. amount towa~dn -penal ty ,  not: exceeding onc- 
fourth .of t h e  amcrunt of ,the tax payable, 
as may be l e v i e d  by the prescribed autho- 
rity. ' I .  

K . SAlTANhRP-YAM A HURT BY I 
Secxe tary  to Governn~ent, 

Legislative Affairsr 
Law Department. 



TI33 ANDHRA PRADESH MOTOR T%HICUS 
TAXATION (.4hlEND%fI3NT) ACT, 1995. 

Act 1Vo. 23 of 1995" 
.24 111 Aprfl 95.1 

An Act further to anlend the Andhrn Pradcsli Mutor V~biclcs 
Tiixntion Act, I %3. 

Bc it cnac td  by ~ h c  Legislnt ivc Assen~bly if thc State of. 
Andhra Przdc~h in tlic Forty-sixth Y c ~ r  of  the' Republ icaf India, 
as rollows :- 

I.  ( 1 )  This A.:r may bc callcd th: 'Andhm ~radesh Short ill[* 
- f n d C a m t ~  M ~ t a r  Vehicles Taxnt ion (An~endment) Act? ' 1  995. nmmant 

(2) Tt shall come into force on such dzte as the Statc Cravern- 
mcnt may. by not ificnt Ion. appoint. 

. , 

* + 

3. ln the Andhra Pr~.dcsil Motor >rchiclcs Taxztion Aet, Sub~tiution 
196 3, far the Third Schedulr, rhc f & i ~ o b i n ~  s h ~ l l  be sobrtitnfed, gt&tId flor 

: . -  aarnclp :- ,.- . . , 
. . ,  

. ths Thad 
. .  , , , . ,; . -  

.:. ~chedulr. 
. .  , Ac! 3 of 

1963. 
'.. 

*Rewived the asscnt of t hc Go~crnor,b? thc.22nd - ~ $ r i l ,  1995. For stab- 
mcnt, abject Pr. Rcasoy ~ t c a s c  wc tbe A n d b  Pradesh Ooz~tte, Part-W-A, . 
Exrramdt~ary, dt. 3-4-1993 ar page 6. 



F F 

F 
I THIRD SCHEDULE 
CI 
00 (See Suxlnd Proviso to Sub-wtioa (2) of Section 3) 

f S1.4 PariodjClnss of Motor Cycles Invalid Cats and Jeeps and other Non-transport vehicles 
NO. vehicle including Tricycles. . carriage other than Omni busw not exceeding 2,286 Kgs. 

N Motor Scootcs and - in ULW 
,W Cycle with or without 

cttzchment. Wcighing Weighin& Weighing Additional - not mom mom thm mom than tax payable 
Vchiclcs Vehicles than 500 500 Kps. 1,524 Kgs, i n  respect 
not excced- oxmding Kgs. ULW but not but not of vchlcles 
ing 60 cc 60 CC more than more than under Cots. 

I 524 w. 2,286 K&. 6 to 8 U S C ~  for ULW ULW drawing 
traders. w 

4 

(1) (2) (31 (4) (s) + (61 (7) ~ 8 )  19) 
4 

Ks. Rs. US. Rs. Rs. Rs. Rs. 

I At tha tima uf Rzghlrutim or uF 7% llasa ur 7% 65Sl- 5.8SO or 7% 10,080 or f i,ZW or 7% 2,6M/- 
ncw Vehicles. of t hc cost. of tho cost. of the cost. 7% of the of thc cost. 

whichcvc~ whichcv~r whichover cost. whichcve~ 
is highor. is higher. zs highcr. whichever is h$hor. 

is highcr. 

e. If the vehiclo is already rqiste- 
red and its agc from the month 
of Registration b : 

I) Not more than 2 y c a ~  9651- 1,7401- 6381- 5,4051- 9,2651,- 1 42901- 2,3941- 

(2) Motc tban 2 yoars but not 
more than 3 ycars 8801- . 1,5901- 5831- 4,9301- , 8,4501- 9,3801- 



Rs. Rs. Rs. Rs. 

3. ' More tban 3 years but not 
more than 4 yeus 

- 4. M o m  than 4 ycars but not 
morctban5yeaa 

5. More iban 5 ymfi but not 
more ihm 6 yaan 

,, 6.1 More tban'6 years but not 
- more than 7 years 

7.  Morc than 7 ycars but not 
, mo o than 8 years 

, , 

'8; Morc thin 8 yews but not 
more than 9 y w s  

9. Morc than 9 years but not 
more tban 10 years. 

10. More than 10 ymrs but not 
morc than I1 years 

11. Mort than 11 years but not 
r, J 

more than 12 ymrs. 
. , 12- Morc than 12 ymrs. 

. . . . ' 

,,.: . . . . . . . .  ... 
i I 



Tl3E-AHDHRA - P R A D E S H . ~ R  VEEiICLES 
TAXATIOZ4 (SECOBID A H i W D ~ l  ACT, 1997. 

~ a a  Act further. -'to &ad the -a 
Pradesh Motor Vehicles Paxztdon m, . 1963. 

\ 

Be , it enacted by the Legielative 
~ssembiy of -the-'State of Andhra Pradksh- 

C in the-Forty-eighth.Year of the'~epub1ic. 
of India,as follows:- 

D 
v *Received the  ,assent of t h ~  Bovatnor - on 17th Uece!Fer, lo'! 

kor 5tatc* int  o r  thm Objrets and ~easchs; ,Plaarc 3ee , thb 

A.P. Gazette Part I Y - A  ~xtraordlnary dated 30th July, 
1997 a t  P-3. 
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-short title 1 -  (1) T h i s A e t  mdy be cal<ed the ~ndhra 
ad -~e -  Pradesh Hotor -Vehicles Taxation (Second 
nwpt Amendment 1 Act ,  .1997. 

(2)  Jt shall, come"Snto.+ force. on sueh 
date as the. Gowernment may, notify in t h e  
Andbra.,,Pradesb' Gazette,.. 

kt 2 .  In t h e .  Andhra Pradesh. .Motor vehicles 
df Taxation A c t ,  1963, ' in section 3 ,  azter 
3. s the - th ird ,  proviso .to 8ub:section I2 1 ; t h  
1963, following provibo 'shall ' be fnsef ted 

q&ely:- . .- . 

"Proqided also that - i p  .rebpect 6f Mdtor 
V e b i c l e s  operated w i t h  Battery{Caypressed 
' ~ a t u r a l  Gda/solak Energy, no tax shall 'b'e, 
'levied for a period of five years from- 
.tbe date to be notified."; ' 

G- ,  BHAwmI -D. 
Secretmy to Government-, 

rLegirilative- Kffairs s Justice, - .  
L a w  .Department. 



ANDHRA PRADESH ACTS, ORDINANCES AND 
-REGULATIONS Etc.. 

The fo l lowing  kct of the Andhra Pradesh 
Legis1,ative Assembly received the  assent 
o f '  the  Governor on t h e  27th April, 2000 
and the said assent is hereby -first 
published on t h e  28th Apri1;2000 in me 
Rndhra Pradesh,Gazette forgeneralinfor- 
mation. 

ACT NO. 12 OF 2000 

AH ACT FOATEER TD &END TEE ANDBRA PRADEB 
WAfJ AReAs ( DmP-1 Aff , 1975. 

Re .it enac ted  by the ~ e g i s l a t i v e  
Lssembly of t h e  State of Andhra Pradesh 
in the Fifty-Eirst Year of the Republic 
of I n d i a  as follows:- 

169 ] 



sbgrt title 1 .  (1 1  his bet Jay b , ~ '  c a l l &  , yhc 
ad , Andhra Pradesh -Urhzn: areas ( ~ e v e l o ~ c & t  I 
.-mt- (Zmendnent) ~ = t ,  2000.  

( 2  1 It. s h a l l  be deened ' to have cone 
i n t o  f a r c  on and fro13 the 919th February, 
1998. 

a h t  2. In the, P-ndhra Fradesh Urban Arcas 
?f section (Developrent) ~ c t  , 1 9 7 5 ,  in section 39, 

Act f in sub-szction (1 ) , in t h e .  proviso for 
t h e  words "in the amregate exceed six 
yezrs" the cords' "in' the eggreqote 
exceed trro years", s h a l l  be substituted. 

v&da- 3 .  i?ot\rithstanding snything don- in~d  
t ion . .  in the principal ' . ~ c t ,  the cont inuet ion  

of the Special- Of fieer , Puttaparthi  
U r a n i i  Devalopnent Authority a p p o i n t 4  in 
G -0  .I.i.s .l!o.. 109, ;!unici?al Ldministr~tion- 
D e l a r t a e n t ,  - Bated t h e  lD th ~eSruary, 
1992 Eurins the period fron19thFebruary, 
1998 to the 4th Aprilr 1990 shal l  not be 
deened to be invalid ar ever to have 
bccone invalid and accordin51yr - 

i a n y t h i n s  done or any action 
taken by such S2eeial G f f i c e r  during the 
said period s h a l l  be Cczned to have been 
validly done or taken as if such S p e c i t l  
OfZicey has not cezsed to h o i d  office; 
and 



, (iil the special Officer sppointee 
in the said Gdvernnent Order  shall eon- 
t i n u e  to hole off ice  r ~ i t h  effect .Pro:.\ . 
the 19th February,. 1,992 as if h i s  appoint- 
ment has been extenriec' upto 4th April, 
1993, the Bztc on .  which  the Sri Sztyz 
. S a i  Urban Develo2rLeirt Author i ty  \?as con- 
s t i t u t e d  in G - O . r ' s ' . l ! o . l 3 9 , 1  M.A, t U.D. 

- Department, dated ,4-4-1996 in superse- 
ssion of the orders issued in G . O . I l s .  
l?o.l09, H . A . ,  S a t e d  19-2-1992., 

- ' G : '- B ~ V A P J I  PRASAD , 
. Secretary to Government, 

Ley i s la t ive  Affairs e J u s t i c e , ,  
Law Department. 



According to subsection (1) OF section 38 of the 
Andhra Pradesh Urban Arcas [ D e v e l o p m t )  Act, 1975 (Ad W.1 
of 1975) where Eor any reason. t h e r e  i s  delay in the' cxmsti- . 
tution or reconstitution of  the Urban Developmznt A u t b o n t y ,  
the Government may a@nt a Special O f f i c e r  to -qe the 
affairs of the Authority for a perid which shall mt exceed 
one year from the date of such a p o i n e n t .  The prwiso to 
sub-section(1) of section 38 of the &d A a  provides that: 
the said period may extcnd w a n d  me year. Tfierefyre, the 
period OE Specia l  O f f i c e r  in Sri Satya  Sai Urban % c l o p n b  
Authority,  puttapartbi  w a s  exmded f m  t ime  to time upto 6 
years due to administrative r e a s a s ,  It is felt that the 
term oE s i x  years is too  long and it is decided to reduce  
the rruaximum period to 2 y e a r s -  Bence. the Goves-t have 
decided to amend the eroviso to &seckicm(l) ofsectia13.8 
of the Andhra Pradesh Urban meas ( m v e l p n t )  &, 1975 
suitably. 

Whereas, the Andhra FTadesh Urban Areas (Dzvelo-t) 
(Amendment) B i l l ,  1999 has been introduced inthelegislakive 
Rs7embly of  the State cn the 27th mch, 1999 as W l a t i v e  
Assembly B i l l  No. 10 of 1999, the sa~W has lapsed Ute to 
disolution of the Tenth I&gislative A s s d l y .  

T h e  Bill seeks to give affect to tbe'ahme decisirm. 

w- a. Fhm=, 
ninistcr  for Mmicirr;rl m- 
'stratimn and urban Devel-t. 



ANPHICA- PRBDESH ACTS, ORDINANCES AND 

REGULATIONS Etc. 
The following A c t  of the Andhra 

Pradesh Legislative Assembly received 
the assent of the Governor on t h e  19th 
April, 2003 and the said as,sent is 
hereby first p u b l i s h e d  on ~ t h e l O t h  ~pril, 

, 2003 in t h e  Andhra Pradesh Gazette for 
general i n f o r m a t i o n .  

1 

AH ACT FURTHER TO AMEND TSE W B R A  PRADESH 
MOTOR VEEI-ES TAXATION ACT, 1963: 

BE it enacted by t h e  legislative' 
Assembly of t h e  S t a t e  of Andhra Pradesh 
in t h e  Fifty-fourth Year of the Republic 
of India as fo1Jows:- 





f ' ~ ~ ~ ~  SCHEDULE 

i s  ntready 
rcaistcrtd nnd 
its ng: frgm 
the monthlor 
rcgis~ratlon is  

( I )  Nol more 
Illan 2 yeas 

b 

call. cost. I 1 c o n  I cost. - 1 COSI. I 

See second Proviso to sub-section (2) of section-3) 

bus rvi t t~  
scaling 
cnpacity 
bctwccn 
8 in oll 
& 10 in 
nll and 
their 

S % C O S ~  of 
Lt 
vchicl~ . ' 

8% cost 
of d ~ c  
vchiclc 

Invalid 
csmaga 

' 

5. ., 
Rs.9011- 

Molvr Cyclcs including 
Tri kyclcs, Motor 
Scooltrs and Cycles 
with . of wilhout 
nl~chmenl  

Cnrs and Jccps and other Non-Transpon Velliclcs 
not ertcccding 2286 Kgs in ULW ! 

Vchiclc* 
nag 
exceeding 
60 CC 

3. 
9% of  he 

Wcighin~ 
not more 
lhan 500 
kgs ULW , 

6. 
9% 01 1he 

8% cost 
PI  the 
vchlde 

Ychic[ca 
cxcccding 
60 CC ' 

4. 
9% of tho 

Wcighing 
more lhnn 
500 kgs 
bul not 
more lhnn 
1524 kgs  
ULW 

7. 
9% of dlt 

- 

Rs.3291-. 

Fcighing 
more . 
than 
1524 kgs 
but no1 
more 
I han 
2286 kg9 
ULW 

8. 
9% of the 

8% cosr 
of kc 
vchiclc 

Additionnl 
Tux 
pnynblt in 
rtspcct OF 
vchiclts 
undcr 
Co1.6 to 8 
rot 
drawing 
trailom 
9. 
W.33851- 

8% C O S ~  
or [he 
vchide 

8% cost 
o f  d ~ e  
vchiclc 

R3.3112/- 



T I  2. , 13-1 4 ,  5. 

' 

lU.6061- 

Rs,6151- 

Rs.5431- 

-- 

- 

G.  

or  IIIC 
vcliicle 

6% cost 
of 1 1 1 ~  
vchicle 

---- 
5% cost 
of Ihc 
vchiclc 

4% cost 
of ~ h c  
vcl~iclc 

f -5% cost 
or the 
,vchiclc 

I 

7% cosl or 
111n 
vclliclc 

t% cost of 
llrc 
vcliiclc 

~ l a n 5 % c n s l o l  
l l ~ e  
vehicle ' 

4%coslof 
the 
vclliele 

or Lhc 
vchiclc 

' ( 2 i ~ o r c  llian ' 
2 yeon bul 
1101 niorc I I I ~ I I  
3 ycars. 
(3) M o r c  ~ l i n t ~  
3 ycnrs bul 
nor morc Ilia11 
4 ycars. 
(4) Morc 
4 ycnrs . but 
not morc 111an 
5 years, 
(S)Morellion 
5 ycars bul 
1101 inorc lhnn 
6 ycars. 
(6) Morc lllan 
6 ycars bul 
not morc tbnn 
7 ycars. 

3% cosr Rs.4001- 3% cosl 
I ~ C  or  fit 

vchiclc vchiclc 

2.5% cost 

9 . ~ C J G  ~ U I  rhc or  t l ~ c  o r  lhe of lhc of the lhc 
3101 111orc ~liarb vclliclc vclliclc vchiclc 
I D  ycnrs. 

or rhc 
vchiclc 

--- 
2.5% cost 
of h e  
vchiclc 

2% cast 

O F  111~ 
vclliclc 

6% cost 
of lllc 
vcliiclc 

5% cosl. 
of Urn 
vehlcle 

4% cost 
or I~IC 

vc11icIc 

--3.5% 
or 1110 

vchiclc 

8 ycars hui 
nor ~ilorc dial) 
9 ycols. 

7.. , 

7%-Ks,7581--7%--- 
or the 
veliiclc 

6% cost 
of the 
vehicle 

5% COSL 
of Qe 
vclliclc 

4% Cost 
or hc 
vchiclc 

--- 
3.5% Cost 
or lhe 
vchiclc . 

4: 

Rs. 12011- 

Rs.9251- I-- -n 2% cost or 2% cosr Rs.zS7t- 2% cost 2% cost 

DI ILC 
vehicle 

8. 

of LIIC 

vchiclc 

6% cost 
of chc 
vchiclt 

oT the 
vthiclo 

4% C05t 
or h e  
vehicle 

~ . S % C O S ~  
or tho 
vehicle 

or L ~ C  

vehiclc 

2.5% 
cosl o r  
the 
vehicle 
2 cost of 

of Ihc 
vchiclc 

9. 

- - -  

Ks,25615/. 
I 

5%-- 

Rs.20ZOI- 

, 

-3.Se/o 

10. 

DT' ( I I I C  

vchiclc 

6% cost 
o r  Lhc 
vehicle 

o f  tho 
vchI~lc 

4% COSI 
of Ihc 
vddclc 

cod of 
~ h t  
vehlclc 

of the 
vcl~icle 

af rhc 
vchiclc 



5. Ir.  7. . - . 2- 9. 10. 
Rs,1861- 

vchiclc vchiclc - 
- 

cos(,1141- 
of the 
vehicle!', 

4.. 
1.5% cost 
of the 
vchielc 

of I ~ C  

vchiclc 

p I .  
( IU )  Morc 
Illan 10 ycars 
bu! no! yore 
l l ian I 1 YCPFS. 

( l  l )  
tlia~a I l ycurs 

3. 

1.5% cosr 
of  tllc 
vcl~icl'c 

T G F x 7 i i i T -  
lllc 
vchiclc 



4 .  The Andhra Pradesh Motor vehicles - 
ot ,   ax at ion (Amendment) Ordinance, 2003 is 
Ordinance 
2 of 2003. 

herfeby repealed. 

K-Gm SEWKAR, 
Secretary to Government, 

Legislative Affa i rs  & Justice (FAC), 
Law Department . 



39 , 

STATEMENT OF ORJEmS AND REASONS 

According to second proviso to subsection (2) of section 3 of thc 
Andhm Pmdesh Motor Vehicles Taxation Act, 1963 a tax shall bc levied in 
the case of motor cycIcs (including motor scooters and cycles with or 
withoul.attachrnent) invalid carriages motor cars and jeeps and oher non- 
transport;jehicles not exceeding 2286 Kgs, in un laden weight except Omni 
Buses and chasis of motor vehicles at the rates specified in the Third 
Schedule. The said tax @ 7% of Ihe cost of che vehicles specified in rhe 
Schedule is being levicd since 1995. In view of the increase in the cost of 
vehicles and as here is no revision or [he lax from more lhan 7 years the 
Government have decided to enhance the said percentage from 7% to 9% of 
the cost of the vehicles. 

I 

Further, Omni Bmes with seating capacity of more than six persons 
other than h e  Driver arc being levied a tax @ Ei. 189/- per seat per quarIer 
wilh effect from 27-1 1-2002. These vehicles are simi1ar.h class and usage 
in rcspect oftwo and four wheelers for which life tax is being collccled. Thc 
differentiation between Omni Buses and Personal Moror Cars in taxation is 
artificial and these vchicles have been given the facility of paying a ILK 
either Quarlerly, Half-Yearly or Annually. In case of Quanerly payment or 
taxa, the owners o f  above vehicles have lo come to the oflice regularly for 
every quarter for payment of tax. In most of the.cases these vehicles are 
found ro be used by owners as personalised vehicles and if the life lax is 
inhoduced for h e  above caregory of vehicles there is relief lo rhc owners 
from approaching the office and also facilitate to the admjnistnlion to main- 
tain the records promptly. Therefore the Government have decided to bring 
the omni buses wilh he seating capacity of 8 to 10 person in all and their 
chasis within ~e purview of h e  rhird schedule so as to levy Iumpsum tax 
treating them as non transport vehicles by amending h e  second proviso to 
subsection (2) of section 3 and h e  111 Schedule of the Andhra Pradcsh 
Motor Vehicles Taxation Act 1963 suitably. It is also dicided to levy tax on 
all f i e  vehicles, whose period of registration is  more than 1 1 (eleven) years 
by removing the maximum ceiling limit ortwelve years by amending the 
Third Schedule. 



As the Legislative Assembly of the Slate was not (hen in session hav- 
ing been prorogued, the Andhra Pradesh Motor Vehicles Taxation (Arnend- 
rnent) Ordinance, 2003 (A.P. Ordinance 2 of 2003) was promulgated by the 
Governor on the 23rd January, 2003 and thesame has been published in [he 
Extra ordinary issuc of [he Andhra Pmdesh Gazetre dated rhe'24~h January, 
2003. 

This Bill sceks to replace the said ordinance. 

P. DAMODAR REDDY, 
Minisrer for Law and Courrs. 



[1]
B.185-1

ACT No. 33 OF 2006

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH MOTOR VEHICLES TAXATION ACT,
1963.

Be it enacted by the Legislative Assembly of the State
of Andhra Pradesh in the Fifty-seventh Year of the Republic
of India as follows:-

1. (1)  This Act may be called the Andhra Pradesh
Motor Vehicles Taxation (Amendment) Act, 2006.

2. (a) Section 3A inserted by the section 3 of this Act
shall be deemed to have come into force with effect from
1st June, 2002.

Short
title
and
commen-
cement.

(b) Clause (1) of section 4 of this Act shall be
deemed to have come into force with effect from 10th April,
2001.

(c) The remaining provisions of this Act shall be
deemed to have come into force with effect from 25th May,
2006.

2. In the Andhra Pradesh Motor Vehicles Taxation Act,
1963 (hereinafter refered to as the principal Act), in section
3, in sub-section (2),--

(i) for the second proviso the following provisos shall
be substituted namely:-

“Provided further that in the case of motor cycles
(with or without attachment), invalid carriages, motor cars
and jeeps and other non-transport vehicles not exceeding
2286 Kgs in unladen weight and omni buses with a seating
capacity of eight (8) persons or more in all but not exceeding
ten (10) persons in all, High End Motor Cabs of the cost of
three lakhs fifty thousand and above, the tax shall be levied
at the rates specified in the Third Schedule.

Provided also that in the case of Road Rollers the
rate of tax shall be levied at the rates specified in the Fourth
Schedule.”.

3. In principal Act, after section 3, the following
sections shall be inserted namely:-

3-A (1) Notwithstanding anything contained in
section 3, it shall be competent for the
Government to provide for levying an additional
tax in respect of a motor vehicle specified in

one category or class notified under section 3, if misused
or used not in accordance with the purpose for which the
vehicle was registered, or the permit was granted, attracting
higher rate of tax as a vehicle falling in another category or
class:

Amend-
ment of
section 3.

Act 5 of
1963.

Insertion
of new
sections
3-A and
3-B.

“Lev y of
additional
tax on
vehicles
misused.

The following Act of the Andhra Pradesh Legislative
Assembly received the assent of the Governor on the 17th
September, 2006 and the said assent is hereby first publisehd
on the 19th September, 2006 in the Andrha Pradesh Gazette for
general information:-
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Provided that the additional tax so levied shall be a
sum equal to the difference of amount between the tax
already levied and collected and the tax which shall be
leviable in respect of such vehicle falling in another category.

(2) The registered owner or the person who is in
possession or control of such vehicle misused or used not
in accordance with the purpose for which the vehicle was
registered or the permit was granted, shall pay the additional
tax so levied under sub-section (1).

3-B There shall be levied and collected an
additional tax called “Green Tax” in addition to the
tax levied under section 3, on the motor vehicles

suitable for use on roads for the purpose of implementation
of various measures to control air pollution in such manner
to such categories, such amounts as may be notified:

Provided that the rates of tax shall not exceed the
maximum specified in the Fifth Schedule.

4. In the First schedule to the principal Act, in entry
4,-

(i) Under item (iv) against sub-item (a) for the
figures “1800” in column (2), the figures, “4000” shall be
substituted.

(ii) item (vii) and the corresponding entry relating
thereto in column (2) shall be omitted.

5. In Third Schedule to the principal Act, in the table,
in column 10, for the heading, the following heading shall
be substituted namely:-

“Omni buses with seating capacity between 8 in all
and 10 in all and High End Motor Cabs of the cost of rupees
three lakhs fifty thousands and above.”.

“Levy of
Green
Tax.

Amend-
ment of
First
Schedule.

Amend-
ment of
Third
Schedule.

6. After the Third Schedule to the principal Act, the
following schedules shall be added namely:-

“FOURTH SCHEDULE

(See Third Proviso to sub-section (2) of Section 3)

Sl.       Period Rate of Tax
No. Road Rollers

(1)          (2)          (3)

1. At the time of registration 7.5 % (Seven and half
of new vehicle percent) of the Cost.

2. If the vehicle is already
Registered and its age from
the month of the Registration is:

(i) Less than 3 years Rs. 7,700/-

(ii) More than 3 years and
     Less than 6 years. Rs. 6,600/-

(iii) More than 6 years Rs. 5,500/-

FIFTH SCHEDULE
(See sub-section (1) of Section 3-B)

Sl.       Class of vehicles Amount of Tax
No.

(1)          (2)          (3)

1. Motor vehicles other than
Transport vehicles which have
completed 15 years from the
date of their registration,-

(i) Motor Cycle Rs. 1000/- P.A.

(ii) Other than motor Cycle Rs. 5000/- P.A.

2. Transport vehicles which have Rs. 5000/- P.A.
completed 7 years from the date
of their registration.

Insertion
of new
Sche-
dules.
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7. Notwithstanding any thing contained in any
judgement, decree, order of any court, Tribunal or other
authority to the contrary, the levy and collection of tax on
any motor vehicle where contract carriages covered by inter-
State, State-wide, District-wide permits and idle Contract
carriages are misused as Stage carriages as specified in
entry (iv) in explanation (vi) under item 4 (v) of the Schedule
appended to the notification issued in G.O.Ms.No. 75,
TR & B, dated 27-4-1993 as amended by G.O.Ms. No. 152,
TR & B, dated 1-12-2001 which was subsequently amended
in G.O.Ms. No. 77, TR & B, dated 1-6-2002, shall never be
deemed to be invalid or never to have become invalid by
reason only of the fact that such levy and collection of tax
was made without a specific charging provision in the
principal Act and accordingly, the levy and collection of such
tax made on such Motor Vehicles as specified in the
aforesaid Government order shall be deemed to have been
lawfully levied and collected and accordingly:-

(a) no suit or other proceeding shall be maintained
or continued in any Court against the State Government or
any person or authority what so ever for the refund of any
tax on Motor Vehicle; and

(b) no Court shall enforce any decree or order
directing the refund of such tax.

8. The Andhra Pradesh Motor Vehicles Taxation
(Amendment) Ordinance, 2006 is hereby repealed.

Repeal
of Ordi-
nance
6 of 2006.

Validation
of Tax
levied and
collected.

T. MADAN MOHAN REDDY,
Secretary to Government,

Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING
AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD.

September 19, 2006]    ANDHRA  PRADESH  GAZETTE  EXTRAORDINARY      5



A. 152-1
[1]

The following Act of  the Andhra Pradesh Legislature
rceived the assent of the Governor on the 30th July, 2010
and  the said assent is hereby first  published on the 31st
July, 2010 in the Andhra Pradesh Gazette for general
information.

ACT  No. 11  OF 2010.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH  MOTOR  VEHICLES  TAXATION  ACT,

 1963.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty first Year of the Republic of India as
follows:–

5. In the Principal Act, for the Third Schedule the following new
Schedule shall be substituted, namely:–

THE THIRD SCHEDULE

(See second Proviso to Sub-section (2) of Section-3)

Sl. Period/Class Motor Cycles including Tri Invalid
No. of Vehicle cycles, Motor Scooters and Carriage

Cycles with or without
attachment.

Vehicles not Vehicles
exceeding 60 exceeding
CC. 60 CC.

 1.         2              3        4     5

1. At the time 9% of the cost 9% of the cost Rs. 901/-
of registra-
tion of  new
vehicles.

2. If the vehi-
cles is already
registered and
its age from
the month of
registration
is:

(1) Not more 8% cost of 8% cost of Rs. 829/-
than 2 years the vehicle the vehicle

(2) More than 7% cost of 7% cost of Rs. 758/-

2 years but the vehicle the vehicle

not more than

3 years

Registered No. HSE/49                              [Price : Rs. 0-90 Paise.
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1. (1) This Act may be called the Andhra Pradesh Motor
Vehicles Taxation (Amendment) Act, 2010.

(2) It shall be deemed to have come into force on
and from the 2nd February, 2010.

2. In the Andhra Pradesh Motor Vehicles Taxation Act,
1963 (hereinafter referred to as the principal Act), in section
3, in sub-section (2),-

(i) for the second proviso, the following proviso shall
be substituted, namely:-

"Provided further that in the case of motor cycles with
or without attachment, invalid carriages, the tax shall be
levied at the rates specified in the Third Schedule,".

(ii) for the third proviso the following proviso shall
be substituted namely:-

"Provided also that in the case of Construction
Equipment vehicles including Road Rollers, the rate of tax
shall be levied at the rates specified in the Fourth Schedule.".

(iii) for the fourth proviso, the following provisos shall
be substituted, namely:-

"Provided also that in the case of three or four wheeler
motor vehicles including Motor Cars coming under non-
transport category, omni buses upto a seating capacity of
(10) ten persons in all, new Motor Cabs and the Motor Cabs
of other States that are entering into the rolls of this State
by way of change of address or transfer of ownership, the
tax shall be levied at the rates specified in the Sixth
Schedule:

Provided also that  Non-Transport Vehicles meant for
carrying persons, owned by Companies/Institutions/
Societies/Organisations upto a seating capacity of (10) ten
in all and second or more personalized vehicles upto a

Short
title and
com-
mence-
ment.

Amend-
ment of
section 3.
Act No. 5
of 1963.

seating capacity of (10) ten in all owned by an individual,
the tax shall be levied at the rates specified in the Seventh
Schedule.".

3. For section 12 of the principal Act, the following
section shall be substituted namely:-

"12. Appeal:- any person aggrieved,-

(a) by an order of levy of additional tax imposed
under section 3-A;

(b) by an order of levy under section 6; or

(c) by the seizure under section 8,

may within a period of thirtydays from the date of
communication to him of the order of levy or the date of
seizure as the case may be, appeal to such authority in
the manner and on payment of such fees as may be
prescribed.".

4. The Andhra Pradesh Motor Vehicles Taxation
(Second Amendment) Ordinance 2010 (Ordinance No. 5
of 2010) is hereby repealed."

Substitu-
tion of
new sec-
tion for
section
12.

Repeal of
Ordi-
nance
5 0f 2010.
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 1.         2              3        4     5

(3) More than 6% cost of 6% cost of Rs. 686/-

3 years but the vehicle the vehicle

not more than

4 years

(4) More than 5% cost of 5% cost of Rs. 615/-

4 years but the vehicle the vehicle

not more than

5 years

(5) More than 4% cost of 4% cost of Rs. 543/-

5 years but the vehicle the vehicle

not more than

6 years

(6) More than 3.5% cost of 3.5% cost of Rs. 472/-
6 years but the vehicle the vehicle

not more than

7 years

(7) More than 3% cost of 3% cost of Rs. 400/-

7 years but the vehicle the vehicle

not more than

8 years

7. In the Principal Act, for the Sixth Schedule, the following new
Schedule shall be substituted, namely:-

THE SIXTH SCHEDULE

(See Fourth Proviso to Sub-section(2) of Section 3)

--------------------------------------------------------------------------------------
1.               2          3                        4
--------------------------------------------------------------------------------------
S.No.  Period/Class of Three or four wheeler

vehicle motor vehicles inclu-
ding Motor Cars, Jeeps
coming under non-
transport category,
omni buses
upto a seating capa-
city of (10) ten per-
sons in all and new
Motor Cabs and the
Motor Cabs of other
States that are enter-
ing into the rolls of
this State by way of
change of address or
transfer of ownership
the cost of which does
not exceed rupees ten
lakhs.

1 2        3             4

1. At the time of 12% of the cost of the 14.0% of the cost of
registration of vehicle. the vehicle.
new vehicle.

Three or four wheeler
motor vehicles inclu-
ding Motor Cars, Jeeps
coming under non-
transport category,
omni buses
upto a seating capa-
city of (10) ten per-
sons in all and new
Motor Cabs and the
Motor Cabs of other
States that are enter-
ing into the rolls of
this State by way of
change of address or
transfer of ownership
the cost of which
exceeds rupees ten
lakhs.

8     ANDHRA  PRADESH  GAZETTE   EXTRAORDINARY     [ Part IV - B July 31, 2010]   ANDHRA  PRADESH  GAZETTE  EXTRAORDINARY    5



1.         2              3        4     5

(8) More than 2.5% cost of 2.5% cost of Rs. 329/-

8 years but the vehicle the vehicle

not more than

9 years

(9) More than 2% cost of 2% cost of Rs. 257/-

9 years but the vehicle the vehicle

not more than

10 years

(10) More than 1.5% cost of 1.5% cost of Rs. 186/-

10 years but the vehicle the vehicle

not more than

11 years

(11) More than 1% cost of 1% cost of Rs. 114/-

11 years the vehicle the vehicle

--------------------------------------------------------------------------------------

6. In the Principal Act, for the Fourth Schedule, the following
new Schedule shall be substituted, namely:-

THE FOURTH SCHEDULE

(See Third Proviso to Sub-section(2) of Section 3)

---------------------------------------------------------------------------------------

Sl.No. Period Rate of tax on Road Rollers

and Construction Equipment

Vehicles.

---------------------------------------------------------------------------------------

    1.    2           3
--------------------------------------------------------------------------------------
1. At the time of registration of new 7.5% of the cost of the

vehicle. vehicle.

2. If the vehicle is already regis-
tered  and its age from the
month of the registration is:

(i) Less than 3 years. 6.5% of the cost of
the vehicle.

(ii) More than 3 years but less 5.0% of the cost of
than 6 years. the vehicle.

(iii) More than 6 years. 4.0% of the cost of
the vehicle.

--------------------------------------------------------------------------------------
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--------------------------------------------------------------------------------------
1.               2          3                            4
--------------------------------------------------------------------------------------

2. If the vehicle is
already  registered
and its age from
the month of regis-
tration; is:

(1) Not more than 11% of the cost of the 13.0% of the cost of  the
2 years. vehicle. vehicle.

(2) More than two 10.5% of the cost of the 12.5% of the cost of the
years but not more vehicle. vehicle.
than 3 years.

(3) More than 3 10% of the cost of the 12.0% of the cost of  the
years but not vehicle. vehicle.
more than 4
years.

(4) More than 4 9.5% of the cost of the 11.5% of the cost of  the
years but not vehicle. vehicle.
more than 5
years.

(5) More than 5 9% of the cost of the 11.0% of the cost of  the
years but not vehicle. vehicle.
more than 6
years.

(6) More than 6 8.5% of the cost of the 10.5% of the cost of  the
years but not vehicle. vehicle.
more than 7
years.

(7) More than 7 8% of the cost of the 10.0% of the cost of  the
years but not vehicle. vehicle.
more than 8
years.

A. 152-2

--------------------------------------------------------------------------------------
1.                        2.                  3
--------------------------------------------------------------------------------------

(5) More than 5 years but 11% of the cost of the
not more than 6 years. vehicle.

(6) More than 6 years but 10.5% of the cost of the
not more than 7 years. vehicle.

(7) More than 7 years but 10% of the cost of the
not more than 8 years. vehicle.

(8) More than 8 years but 9.5% of the cost of the
not more than 9 years. vehicle.

(9) More than 9years but 9% of the cost of the

not more than 10 years. vehicle.

(10) More than 10 years but 8.5%  of the cost of the
not more than 11 years. vehicle.

(11) More than 11 years but 8% of the cost of the

not more than 12 years. vehicle.

(12) More than 12 years 7.5% of the cost of the

vehicle.

R. RAMACHANDRA REDDY,
Secretary to Governmet,

Legislative Affairs & Justice,
Law Department.
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--------------------------------------------------------------------------------------
1.               2        3           4
--------------------------------------------------------------------------------------

(8) More than 8 7.5% of the cost of the 9.5% of the cost of the
years but not vehicle. vehicle.
more than 9
years.

(9) More than 9 7% of the cost of the 9.0% of the cost of  the
years but not vehicle. vehicle.
more than 10
years.

(10) More than 6.5% of the cost of the 8.5% of the cost of  the
10 years but vehicle. vehicle.
not more than
11 years.

(11) More than 6% of the cost of the 8.0% of the cost of  the
11 years but vehicle. vehicle.
not more than
12 years.

(12) More than 5.5% of the cost of 7.5% of the cost of  the
12 years. the vehicle. vehicle.

------------------------------------------------------------------------------------------------------------

THE SEVENTH SCHEDULE

(See Fifth Proviso to Sub-section(2) of Section 3)
--------------------------------------------------------------------------------------
1.                   2.                    3
--------------------------------------------------------------------------------------
SL.    Period/Class of vehicle Non-Transport vehicles
No. meant for carrying persons,

owned by Companies/Insti-
tution/Societies/Organisa-
tions upto a seating capacity
of (10) ten in all and second
or more personalized vehi-
cles upto a seating capacity
of (10) ten in all owned by
an individual.

1. At the time of registration of 14% of the cost of the
new vehicles. vehicle.

2. If the vehicle is already regis-
tered and its age from the
month of registration is:

(1) Not more than 2 years. 13% of the cost of the
vehicle.

(2) More than 2 years but 12.5% of the cost of the
not more than 3 years. vehicle.

(3) More than 3 years but 12% of the cost of the

not more than 4 years. vehicle.

(4) More than 4 years but 11.5% of the cost of the

not more than 5 years. vehicle.

---------------------------------------------------------------------------------------

8. In the Principal Act, after the Sixth Schedule, so
amended the following new Schedule shall be added,
namely:-
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[1]

Short title and

commencement.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH MOTOR

VEHICLES TAXATION ACT, 1963.

Be it enacted by the Legislature of the State of Andhra Pradesh in the

Seventy-sixth Year of the Republic of India as follows : -

1. (1) This Act may be called the Andhra Pradesh Motor Vehicles

Taxation (Amendment) Act, 2025.

(2) It shall be deemed to have come into force on and from the

16th July, 2025.

2. In the Andhra Pradesh Motor Vehicles Taxation Act, 1963, in

the fifth schedule, in S.No I, for item (a) (i), (ii) and (iii) against

columns (2) and (3),the following shall be substituted, namely,-

Amendment of

fifth Schedule.

 Act No.5 of

1963.
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3. (1) The Andhra Pradesh Motor Vehicles Taxation

(Amendment) Ordinance, 2025 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action

taken under the said Ordinance shall be deemed to have been

done or taken under this Act.

Repeal of
Ordinance No.4
of 2025.

GOTTAPU PRATIBHA DEVI,
Secretary to Government,

Legal and Legislative Affairs & Justice,
Law Department.
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STATEMENT OF OBJECTS AND REASONS

The Government has enacted the Andhra Pradesh Motor Vehicles

Taxation (Amendment) Act, 2006 (Act 33 of 2006) to levy “Green Tax” by

inserting a new Section 3-B w.e.f.25-05-2006. According to Section 3-B,

an additional tax called as “Green Tax” shall be levied on old motor vehicles

suitable for use on road for the purpose of implementation of various

measures to control air pollution. The Green Tax is levied in addition to the

tax payable under Section 3 of the Andhra Pradesh Motor Vehicles Taxation

Act, 1963.

The maximum rates of Green Tax is leviable as per the rates

prescribed in the Fifth Schedule which were fixed in the year 2006.

The Government has amended the Fifth Schedule vide Act No.18

of 2021 dated 20-12-2021 (w.e.f. 01-01-2022) fixing the rates of Green

Tax to be levied on the old / in-use vehicles basing on the quarterly tax

payable by these vehicles.

Now, the Government after careful examination of the issue,

decided to reduce the rate of “Green tax” and amend the Andhra Pradesh

Motor Vehicles Taxation Act, 1963, suitably.

GOTTAPU PRATIBHA DEVI,
Secretary to Government,

Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.




